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IN THE CENTRAL ADHINISTRATIVE TRIBUNAL HYUERABAD BENCH AT HYLERAHAD

o 0.A.NO. 1497/93. |
' Date of Order: 14-12-93.~7

Betweens )
P.Xavier. -~ '
" . Y Applicant. ' ' . !
and
', Chief Personal Officer, : L

5.C.Rly, Railnilayam, Secuncerabad.

2. Financial ‘advisor and Chief accounts Officer, ‘
S.C.Rlvy, Secunfierabad. e ’

e

.e : Respondents,
For the applicant: Mr.G.v.3ubba Rao, advocate

For the Respondents:_ﬁr.K.Ramulu, SC tor Rlys.

CORAM: - (///
! THE HON'BLE MR.JUSTICE v.~ERLADRI RA0 3 VICE=-CHATRMAN

| THE HON'BLE MR.R.RANGARAJAN 3 MEMBER(MDMBRESTRATION)

’ : The Trlbunal mace the tollowing Orders~-

Admit, The relief claimed in this Ca is for Payment ot -
Bubsistence Allowance on the basis ot the revised pay scales which had
come into ‘effect from 1~-1-86, Similar relief was allowed by the.
learned Member of this Bench by the order dt, 16~11-92 in 0OA 1000/92 1\‘
'The same is suspended by the Supreme Court in SLP No.17843/93.

Hence, post this OA after disposal of the SLP 17843/93. — \
3

To - : - :
1. The Chief Personal Officer, S$.C.Rly, Railnilayam, Secunderabad.

2. The Financial Advisor .and Chief AccountsOtE?cer, : (,n
5.C.Rly. Secunderabad. .~ . -

3, One copy to Mr.G,.,v.Subba Rao, Aadvocate, 1- 1-230/33//;h1kkadapally,Hu
4. One copy to Mr,K,Ramulu, SC for Rlys, Cal Hyc.

/

5. One spdre cop¥y.




- issued. ——— '

TYPED BY i COMPARED BY

CHECKEL BY, | APPROVED BY

IN THE CEATEAL ADMINISTRATIVE TRIBUNAL
EABAD BENCH HYDEFJ-‘.BAD .

L-'/

THE HON'BLE MR.JUSTICE V. NEELADRI RAO
T VICE~CHAIFMAN

AN
THE HOW'BLE MR.A B.GORTHI :MEMEER(A)
5 ,

THE HON'BLE MR,.T}GHANDRASEKHAR REDDY
MEMBER(.J)

CAND
THE HON'BLE MR.R.BANGARAJAN $MEMBER(A)
: e )

Datedz\\/\—'\)_-’1993 //

ORDER/JUDGMENT &

M.A/R.A/CL R NG,
. . in

0.A.No, \U\C\‘l\c\'ﬁ— g . S

T.4.No. ( W.p. )

Admit§ed and Interim directions -~

B ministrative Tribunal
| ¢ oo o) DESPATCH
Disposed of with d; rectiorisg DEC1993

‘Li:rig=sed .
* ! TR g;'.iFZCH- ]

* . % Y - * ’(, [ )
i . :‘1\‘"; v !-f’_f\_, ¢ b ) e
Dismigsed as withdrhwh s

Allowdd. Sgiieal

Dismissed for defaulT.
~?Rej cted/Orderedqd.
No order as to costs.






